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REPORT FILED ON BEHALF OF THE 4" RESPONDENT
TAMIL NADU POLLUTION CONTROL BOARD.

I, K.Nalini, Daughter of Thiru.K.Krishnasamy, Hindu, aged about 59 years,
having office at No.76, Mount Salai, Guindy, Chennai 600 032, do hereby

solemnly affirm and sincerely state as follows:-

1. Tam the Joint Chief Environmental Engineer, Tamil Nadu Pollution Control
Board, Chennai and I am filing this report on behalf of the 4 respondent and
as such I am well acquainted with the facts of the case from the office
records and authorized to file this report on behalf of the 4! respondent.

2. It is respectfully submitted that, this application is filed before the Hon’ble
National Green Tribunal (Southern Zone), Chennai seeking the prayers

which is as follows:

a. Grant a permanent injunction against the Respondent No. 1 and §,
their men, officials, representatives, others, etc. preventing them from
illegally dumping of mixed solid wastes including sanitary waste,
plastics and other household wastes., etc in Survey No. 334 and 338,
Thiruvaiyaru Village, Thiruvaiyaru Taluk, Thanjavur District

b. Direct the Ist Respondent, Block Development Officer, Thiruvaiyaru
to remove the existing plastic wastes and solid wastes at Survey No.
334 and 338, Thiruvaiyaru Village, Thiruvaiyaru Taluk, Thanjavur
District and to scientifically treat and dispose them accordingly under
MSW Rules.

c. Direct the 4" Respondent, to take punitive action against the
Respondent No. 5 to follow the norms prescribed under the Municipal
Solid Waste Rules, 2016 with regarding to disposal of garbage in the
Said Locality and also against the illegally dumping garbage in the

said place.

JOINT CHIEF ENVITGRIMENTAL ENL .-
[AMIL NADU POLLUTION CONTROL BUARU
No.76, MOUNT SALAI, GUINDY,
CHENNAI-600 032.



d. Pass any other order or direction that this Hon’ble Tribunal may
deem fit and proper in the interest of justice

3. Itis respectfully submitted that, the 5% respondent herein Thiruvaiyaru Town
Panchayat having its Solid waste Management Processing Facilities at
S.F.No. 334/1, 2, 3 & 5, Thiruvaiyaru Village, Thiruvaiyaru Taluk,
Thanjavur District has obtained authorization under Solid Waste
Management Rules, 2016 to operate the facilities for processing, recycling,
treatment and disposal of municipal solid wastes of 5.2 MT/Day vide
Board’s Proc. No. JCEE/TNPCB/TRY/F.MSW-040/RS/TNJ/2019 Dated
24.04.2019 with validity up to 31.03.2020 (enclosed as Annexure-1) and
subsequently renewed up to 31.03.2022 vide Board’s Proc. No.
JCEE/TNPCB/TRY/F.MSW-040/RS/TNJ/2021 Dated 16.09.2021 (enclosed
as Annexure-2).

4. Tt is respectfully submitted that, a complaint dated :12.09.2023 received from
the applicant regarding illegal dumping of garbage near River Cauvery. The
petition was forwarded by the fourth respondent vide letter dated:
19.09.2023 to the 5" respondent to take action against the complaint under
Solid Waste Management Rules, 2016 with a copy marked to the petitioner

(enclosed as Annexure -3).

5. It is respectfully submitted that, as per the direction of the Hon’ble Tribunal
on 21.2.2024, an inspection was carried out by Assistant Environmental
Engineer on 04.03.2024 (enclosed as Annexure- 4 ) at Compost yard of M/s.
Thiruvaiyaru Town Panchayat - Solid waste Management Processing

Facilities, S.F.No. 334/1,2,3&5, Thiruvaiyaru Village, Thiruvaiyaru taluk,

JOINT CHIEF ENVIRCATMENTAL ENGINEER

TAMIL NADU POLLUTION CONTROL BOARD
No.76, MOUNT SALAI, GUINDY,
CHENNAI-600 032.

Thanjavur District.




It is respectfully submitted that, during the inspection, the following were

observed:

1.

ii.

iii.

1v.

Vi.

Town Panchayat is generating 7.0 MT/Day of municipal solid waste.
Municipal solid waste was segregated inside the facility and the
biodegradable waste was processed through Bio composting- windrow
method and vermi composting technology. Manure generated from the
facility is being sold out to farmers and others.

The Town Panchayat has provided plastic waste shredder machine and
baling machine and it is found to be under operable condition.

No accumulation of plastic wastes in open land is observed. The Town
Panchayat officials reported that they have sent Non recyclable plastic
wastes to M/s. Chettinad Cement Corporation Limited, Ariyalur for co
processing.

The Town Panchayat officials reported that Bio mining of legacy waste
at the compost yard site was completed. About 17,328 cu.m quantity
of legacy waste was completely biomined and 1.45 acres area of land
Waé reclaimed.

Legacy waste was found to be dumped in the grave yard site of
M/s. Thiruvaiyaru Town Panchayat, which is adjacent to River Cauvery.
At present, river Cauvery was found to be dry without any water flow
and no burning of solid waste in the grave yard dump site was noticed. |
The Town Panchayat officials reported that legacy waste dumped in the
grave yard site which is adjacent to the River Cauvery was not yet

quantified for Bio mining and the proposal for the same is under process.

It is respectfully submitted that, based on the inspection observation the

District Environmental Engineer, Thanjavur has recommended to the

TNPCB, Guindy to issue certain directions under Section 5 of the

Environment (Protection) Act, 1986. L

| [ NETE] :‘Sji‘{,;lﬁif!iﬂi R

[Al NADU POLLUTION CONTROL BOARD

Mo.76, MOUNT SALAI, GUINDY,
CHENNAI-E00 032,



It is respectfully submitted that, based on the recommendations of the

District Environmental Engineer, Thanjavur the following directions vide

Board proceedings dt: 21.03.2024 issued to the Executive Officer,

Thiruvaiyaru Town Panchayat for strict compliance,

a.

To Comply with the Provisions of the Solid Waste Management
Rules, 2016.

To comply with orders passed by the Hon’ble NGT in O.A.No. 606
of 2018 from time to time

To ensure 100% segregation of solid waste generated in the Town
Panchayat.

To renew authorization of the solid waste processing facilities of
the Thiruvaiyaru Town Panchayat as per Solid Waste Management
Rules, 2016.

To operate all the solid waste processing facilities in the Town
Panchayat continuously and effectively and not to dump the fresh
waste.

To maintain proper records for the solid waste management
process.

To provide domestic hazardous waste collection centre and dispose
them in accordance with the Solid Waste Management Rules, 2016.
To develop buffer zone surrounding the reclaimed land at the solid
waste processing facility and develop green belt with native plant
species.

To expedite the bio mining of legacy waste dumped at the grave
yard site of the Thiruvaiyaru Town Panchayat.

To dispose the segregated recyclable materials and RDF material in
the solid waste processing facility then and there without

accumulation.

JOINT CHIEF ENVTF _Ji'-].*.ﬁﬁ'm!, ENGINEER
TAMIL NADU POLLUTION CONTROL BOARD
No.76, MOUNT SALAI, GUINDY,
CHENNAI-600 032,



Under the above circumstances and facts, it is humbly prayed that this
Hon’ble National Green Tribunal may be pleased to pass further order or other
orders as this Hon’ble Tribunal may deem fit and necessary in the

circumstances of the case and thus render justice ll : \_
JOINT CHIEF E N K .
FAMIL NADU POLLUTION CON THOL &
No,76, MOUNT SALAL, GUINDY,
GHENNAI-600 032,

DEPONENT

VERIFICATION

I, K.Nalini, Daughter of Thiru.K Krishnasamy, working as Joint Chief
Environmental Engineer, office at No.76, Mount Salai, Guindy, Chennai 600
032, do hereby submit that the above contents are true to the best of my

knowledge and belief.

JOINT CHIEF ENVINBRVERTAL ENGI
TAMIL NADU POLLUTION CONTROL BOAY!

No.76, MQUAT SALAL GLINDY,
EIQEPQW
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‘ TAMILNADU POLLUTION CﬂNTRE‘E;
/ uthorization No. 040 Duted  24.04.2019

'RY/F.MSW-040/RS/TNJ/2019 Dated

24.04,2019

A ) A AN

‘-b\&’n\n? \W_ Sub:  TNPCB - M/s. Thiruvaiyaru Town Panchayat — Solid Waste
Mannagement Processing Facilities, S.F.No334/1, 2, 3 & 35,
Thiruvaiyara  Village, Thiruvaiyaru Taluk, Thanjavur District -
Authorization for operation of waste processing facilities under Solid
Waste Management Rules, 2016 — Reg.

Ref: 1. Your Letier RCO No. HC/180-2018 dt.23.04.2019
2. DEE, TNJ IR.No. F.TNJ-LB/RS/DEE/TNPCB/TNJ/MSW/2019
dated 24.04.2019,

The 'Tamil Nadu Pollulion Control Board after cxamining the proposal hereby
authorizes the Executive Officer, M/s. Thiruvaiyaru Town Panchayat having administrative office at
Thiruvaiyaru Village, Thiravaiyaru Taluk, Thanjavur District to opernie waste processing/recycling/
treatment/disposal facilities at $.K.No.334/1,2,3&5, Thiruvaiyaru  Villuge, Thiruvaiyarn Taluk,
Thanjavur District  yalid upto 31.03.2020,

The Authorization is hereby pranted lo operate the facilities for processing, recycling,
treatment and disposal of municipal solid wastes of 5.20 M'I/day.

The Authorization is subject to the terms and conditions stated below and such
canditions as may be otherwise specified in these rules and the standards Jaid down in Schedule [ and
11 under these rules.

‘The Tamil Nadu Pollution Control Board may, at any time, revoke any of the
condifions upplicable under the authorization and shall communicate the same in writing.

Any violation of the provision of the Solid Waste Management Rules, 2016 will
altract the penal provision of the Environment (Protection) Act, 1986 (29 of 1986).

Conditions: ' |

1. The Executive Officer, Thiruvaiyaru Town Panchayat shall ensure 1o comply with the
provisions of Solid Waste Management Rules, 2016.

2. The local body shall comply with the orders of the Hon'ble Nutlonal Green Tribunal, Principal
Beneh judgement dated 22/1272016 (Original Agpplication No. 199 /2014 of Mrs, Almitra
Patel) and in Application No.606 of 2018 dated 16.01.2019 and subsequent orders /
judgements thereto in future.

3. The local body shall submit the annual report in Form 1V to the Tamil Nadu Pollution Control

Board on or before 30™ June every year.

. . POLLUTION PREVENTION PAYS
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TAMILNADU POLLUTION CONTROL ROARD
The municipal solld wastes generated shall be managed and handled in accordance with the
compliances eriteria and procedures lald down under ehedule 11 of the Solid Waste
Management Rules 2016.
. The compound wall il around shall be provided at {he disposnl site to avoid the entry 10 stray
animals inside the compost hed and carryover of waste to the surrounding by them. g -
3. The Jocal body shall ensure that the segregated plastic waste must be sent 10 plastic recycling
units. The waste plastics shall not be puried/lund filled or burnt.
7. Wastes brought to the facilities shall not be burnt {n open or in any incineration facilities.
g, ‘The local body shall ensure that 100% source segregation {s practiced in ol wards and also
ensure that the quantity of solid wastes pwcesscd js-within the authorised quantity.
9, The local body shall ensure {hat the c-waste, bio-medical wasie and industrial hazardous wastes
shall not be brought to the waste prm:css'\ug facilities and shall be disposed in accordunce with
the c-waste Management Rules 2016, Bio Medicol waste Management Rules 2016 and
Hazardous and Other wastes (Mtu\ngcmcm and Transboundary Movement) Rules 2016
respectively.
10, The Processing fucilities shall ensure (hat a buffer zone of no development zone shall be
maintained around solid waste processing facilities.
11, The approach ronds to the disposal site shall be muintained properly-
12, The unit shall continue to develop green belt along the periphery of the unit premises.

13.The processing fucility shall collect and analyse the {reated Jeachate samples periodicnﬂy‘ 50 08

comply with ¢
2016.
14, The Town panchayat shall obtain consent to operate for the facility from Tamil N

Control Bonrd witin 3 months period.
*j—mpﬂ/ﬂ
. T ‘2.

G
Joint Chief Envirnnmental ng lg_nr(M)
Tamil Nadu Pollution Control Board
Trichy

To

The Executive Officer,
‘Thiruvaiyart ‘Town Panchayal
Thiruvaiysrs village,
pattukkottai Taluk,
Thanjavur District.

Copy Submilted to the Member Secretafys ‘TNPCB Board, Chennai for favour of kind information

please.
Copy to the District En\'i.mmnnmu\ Engineer, TNPCB, Thanjavur
Sparc.

POLLUTION P REVENTION PAYS

st HmlENo umitenode | Lot ATIEmio e |

he standards for treated leachates under the Solid Waste Management Rules, . !

adu Pollution
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Authorization No. 040 Dated: 16.09.2021

Proceedings No. JCER/TNPCB/TRY/F.MSW-040/RS/TNJ/2021  Dared: 16.019.2021
\

©oSub: TNPCB - M/s. Thiruyaiyaru  Town Panchayat — Solid Waste
Muanagement Processing Facilities,  $.F.No.334/]. A5 & 5
Thiruvaiyacu  Village, Thirlivaiyaru Taluk. Thanjavur Disrict -
Authorization for operation ol waste processing facilities under Solid
Waste Management Rules. 2016 - Reg

Ret: 1. ICEE. TRY Procs.No. JCEE/TNPCB/TRY/F.MS \W~
030/RS/TNIZ2019 dated 24.04.2019,

Your Lr.No ROC.No A1/130-2021 dated 28.07.202]

DEL, TNT MSW [R.Mo, DEESTNPCB/TNINS W/ Thiruvaiyary
T /202) dated 1170872021,

L I

The Tami! Nadue Pollution Contro! Board after examining the proposal hereby
autarias Jiw Excentive Otticer, Miés, Thiruvaiyaru Town Panchayat having adminisicative office at
Hhirusarsara Village, Thiruvaivary Taluk. Thanjavue District to aperate waste processing/recyeling
treatment ‘disposul Tacilities at §..N0.334/1.2.3& 5, Thiruvaiyaru  Village, Thivuvaiyaru Tuluk,

-7 Thanjavur Distriet valid upto 31.02.2022

[he Autnorization is hereby granted o operate the Bicilities for processing, reeyeling.
eatient and disposal o Cmunicipel solid wastes of 3.20 MTiday

The Authorization is subject to the terms and conditions stated below and such
sondivons ux may be atherwise speeified in these cules and the standards laid down in Schedule [ and
i under these rules,

The Tamil Nadu Pollation Contral Board may, at any time, revoke any ol the
conditions appheable under the authorization and shall commanicate the sume in writing.

Ay violation of the provision of the Solid Waste Management Rules. 2016 will

et the penal provision of’ the Environment (Protection) Act, 1986 (29 of 1986),

Conditions:

I e Executive Otficer. Thicuvaiyaru Town Panchayat shall ensure w0 comply with the
provisions of Solid Waste Management Rules, 2016,

= Fhe Municipal Solid Wuaste generated in M. Thiruvaiyaru Town Panchavat must be
managed and handled in accordance with the compliances criteris and procedures faid down

in Schedule-1 and 1 of the Solid Waste Management Rules 2016



)

G,

The focal body shall comply with the orders of the Hon’ble National Green Tribunal;
Principal Bench judgement dated 22/12/2016 (Original Application No. 199 2014 of Mes.

Atmitra Patzl) and in Application No.606 ol 2018 dated 16.01.2019 and subsequent orders /

udgements thereto in future.

The Tocal bedy shall provide compound wall all around the processing facility o avoid the
entry of stray animals inside the compost shed and carryover of waste to the surreunding by
them.

The local body shall provide and maintain proper approach roads to the Processing Facilitv,
the focul hody shall provide Personal Protective equipments for the cons:ervanuy warkers.
The local body shall undertake periodical health check-up for the workers.

The local body shall ensure that the 100% source segregation is practiced in all wards and
aiso ensure that the quantity of solid waste processed is within the authorized Juantity,

The local body shall ensure that the segregated plastic waste must be sent (o plastic recyeling
units. The waste plastics shall not be buried/and filled or burnt.

The local body shall not buen the wastes brought to the facility open or in any incineration
facility

(he lncal body shall not collect Bio-medical waste generated by the Health Care Facilities
and hazardouws wastes generated in industries and brought to (he sie.

Fhe Jocal body shall compost the Bio-degradable organic waste, dispose the recyelable
waste through authorized recyelees, dispose the non-recyclable plastic waste to the cement
industries for co processing and other inert waste shall be disposed through secured land fill.
The loeal body shall ensure that the genemlecl'leacluue shall be recycled for moisiure the
organic wastes.

The local body shall comply with the stanclards for composting, treated leachates as per the
provisions in the Schedule [T of the Solid Waste Management Rules, 2016.

The tocal body shall not aliow animals to move around waste storage lacilities.

The tocal body shall operate the composting unit without any odour and shall not cause any
nuisance to the neighbours. There shall not be any nuisance w the neighbours due to fies.
Mhe local body shall submit the Annuat Report in Form-1(1 must be furnished to Tamil Nadu
Pollution Control Board on or before 30" April of every year regularly without delay.
Whenever any accident oceurs, local budy shall report forthwith in Form VI to Tamil Nadu
Pollution Control Board,

Ihere shall not be any ground water contamination due 1o peccolation from the compost

vard,



o
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TAMILNADY POLLUTION CONTROL BOARE

The local body shall monitor the Ground water quality, Air quality, Noise levels, ete.,
pecindically.

The local body shall create awareness and provide education Lo farmers on usage f bio
compost and vermin compost.

he local body shall ensure that the e-waste, bio-medical waste and industrial hazardous
waste shall not be brought to the waste processing facility and shall be disposed in
accordance with the e-waste Management Rules, 2016, Bio Medical Waste Management
Rules. 2016 and Hazardous and other wastes (Management and Transboundry Movement)
Rules, 2016 respectively,

The local Bady shall ensure that a butter zone or no development zone shall be maintained
aconad solid waste processing facilities.

The local body shall continue to develop green belt along the periphery of the unit premises.
The Board reserves the right 10 review, impose additional conditions or revoke, change or
alter the terms and conditions of this Authorisation.

The local bedy shall obtain consent to operate for the facility trom Tamil Nadu Pollution

(‘ontrol Board.

]
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Joiat Chiefl Environmental Engineer (M)
Tamil Nadu Pollution Control Board
: Trichy

The Executive Otticer,
Thiruvaiyaru Town Panchayat,
Thicuvaiyaru

Thanjavur  District — 613 204

Copy Subnuitted to the Member Secretary, TNPCB Board, Chennai for tavour ot kind information

please.

Copy Lo the District Environmental Engineer, TNPCB, Thanjavur

Spare.

POLLUTION PREVENTION PAYS

TSR S
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TAMIL NADU POL‘_L‘ TION CONTROL BOARD

From _ Te

R. Ravi kumar.., M.Tech. B.G.L., The Executive officer,

District Environmental Engineer, Thiruvaiyaru Town Panchayat,
Tamil Nadu Pollution Control Board, Thiruvaiyaru taluk,

Plot No.23, SIDCO Industrial Estate, Thanjavur District.

Opp. To Uzhavar Chanthai,
Nanjikottai Road,
Thanjavur — 613 006,

Letter.No.DEE/TNPCB/TNJ/Compli001772//2023 Dated:19.09,2023
Sir,

Sup:  TNPC Board, Thanjavur District- Cornplaint — Complaint against illegal dumping
of garbage near River Cauvery -Regarding.

Ref:  Complaint received from Shri. S.P. Surendranath Karthik, S/o. K.R subramanian,
No.13, Qld No. 5/1, Jagadeeshwaran Slreet, T Nagar,. Chennai -600 017
Dated:12.09.2023 received by this office on 14.09.2023

wE kA

Iinvite your kind attention to the references cited, wherein complaints have been -
received from Shri. $.P. Surendranath Karthik, S/o. KR .Subramanian, No.13, Old No. 5/1,
Jagadeeshwaran Street, T Nagar, Chennai -800 017 against illegal dumping of garbage near
River Cauvery.

The complaint is enclosed herewith and | request you to take necessary action on to
adhere with the Solid Waste Management Rules, 2016 strictly on handling municipal Solid
waste. Also it is informed that the authorizalion under Solid Waste Management Rules, 2016
issued to the Thiruvaiyaru Town Panchayat vide Bd's Proc No. JCEE/TNPCB/TRY/F MSW-
040/RS/TNJ/2021 Dated:16.09.2021 was expired on 31.03.2022. In this regard it is requested to
apply for the renewal of authorization under Solid Waste Management Rules, 2016. | also
request that the details of action taken on the complaint may be informed to the complainant
directly with a copy to this office.

Encl: As above., a
! \
District énvirohmental Engﬂédf!-&

Tamilnadu Poliution Control Board,
Y\ ed Thanjavur.
e
Copy to:

Shri. S.P. Surendranath Karthik, Slo. K.R.subramanian, No.13, Old No. 5/,
Jagadeeshwaran Street, T Nagar, Chennai -600 017 - for information.

Pevaetiare— %






REPORT ON M/s. THIRUVAIYARU TOWN PANCHAYAT - SOLID

WASTE MANAGEMENT PROCESSING FACILITIES, S.F.NO.
334/1,2,385, THIRUVAIYARU VILLAGE, THIRUVAIYARU TALUK,
THANJAVUR DISTRICT
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SOLID WASTE MANAGEMENT BY M/s. THIRUVAIYARU TOWN PANCHAYAT -

SOLID WASTE MANAGEMENT PROCESSING FACILITIES, S.F.NO. 334/1,2,385,

THIRUVAIYARU VILLAGE, THIRUVAIYARU TALUK, THANJAVUR DISTRICT

Thiruvaiyaru Town Panchayat having population of 16164 as per 2011
census with present population of 17880.1t covers an area of 5.55 sg.km with 15
wards and 4408 households.

Thiruvaiyaru Town Panchayat generates solid wastes of 7.0 MT/day
comprising of wet waste of 5.6 MT/day and dry waste of 1.4 MT/Day. The wet
waste is treated through bio composing technology (windrow method) & Vermi
composting technology. The Town panchayat official has reported that the
segregated plastic is being sent to cement plant M/s. Chettinad Cement
| Corporation Limited, Ariyalur.

M/s. Thiruvaiyaru Town Pancﬁayat - Solid waste Management Processing
Facilities, S.F.No. 334/1,2,385, Thiruvaiyaru Village, Thiruvaiyaru taluk,
Thanjavur District has obtained Authorization under Solid Waste Management
Rules, 2016 to operate the facilities for processing, recycling, treatment and
disposal of municipal solid wastes of 5.2 MT/Day vide Boards Proc.No.
JCEE/TNPCB/TRY/F.MSW-040/RS/TNJ/2019 Dated:24.04.2019 with validity
upto 31.03.2020(Annexure —1) and subsequently renewed upto 31/03/2022 vide
Boards Proc.No. JCEE/TNPCB/TRY/F.MSW-040/RS/TNJ/2021
Dated:16.09.2021 (Annexure-2).

Compost yard of M/s. Thiruvaiyaru Town Panchayat - Solid waste
Management Processing Facilities, S.F.No. 334/1,2,3&5, Thiruvaiyaru Village,
Thiruvaiyaru taluk, Thanjavur District was inspected by Assistant Environmental
Engineer on 04.03.2024. During inspection the following were observed:

i.  Town panchayat is generating 7.0 MT/Day of municipal solid waste.
Municipal solid waste was segregated inside the facility and the
biodegradable waste was processed under Bio composting (windrow

method) and vermi composting technology.



vi.

vii.

I3

In the facility Bio composting (Windrow method) and Vermi Composting is
under operation. Manure generated from the facility is being sold out to
farmers and others.

The town panchayat has provided plastic waste shredder machine and
baling machine and it is found to be under operable condition.

No accumulation of Plastic wastes in open land is observed. The Town
panchayat officials reported that they have sent Non recyclable plastic
wastes to M/s. Chettinad Cement Corporation Limited, Ariyalur for co
processing.

The town panchayat officials reported that Bio mining activity was
completed in Compost yard site, entire quantity of legacy waste of 17,328
cu.m accumulated in the compost yard was completely processed and
1.45 acres area of land was reclaimed.

Legacy waste was found to be dumped in the grave yard site of
M/s. Thiruvaiyaru Town Panchayat, which is adjacent to River Cauvery.
At present , river cauvery was found to be dry without any water flow and
no burning of solid waste in the grave yard dump site was noticed.

The town panchayat officials reported that legacy waste dumped in the
grave yard site which is adjacent to the River Cauvery was not yet
quantified for Bio mining and the proposal is under process.

FINDINGS:

1. The authorization under Solid Waste Management Rules, 2016
issued to the Thiruvaiyaru Town Panchayat by the vide Bd’'s Proc.No.

JCEE/TNPCB/TRY/F.MSW-040/RS/TNJ/2021 Dated:16.09.2021
valid up to 31.03.2022. The Town Panchayat has yet to apply for the
renewal of authorization.

2. The Town panchayat official has reported that the Biomining activity
was completed in Compost yard site, entire quantity of legacy waste
17,328 cu.m accumulated in the compost yard was completely
processed and 1.45 acres area of land was reclaimed. However
legacy waste dumped in the grave yard site which is adjacent to the

River Cauvery was not yet quantified for Bio mining and the proposal
3



is under process.

3. The Thiruvaiyaru Town Panchayat has not provided any domestic
hazardous waste collection Centers.

4. The Thiruvaiyaru Town Panchayat has not implemented the Solid
Waste Management Rules, 2016 within the time schedule as
stipulated in Rule 22 of the said Rules.

II. RECOMMENDATION :

It is submitted and recommended that the following Directions
under Section 5 of the Environment (Protection) Act, 1986 may
be issued to the Executive Officer, Thiruvaiyaru Town
Panchayat:

1. Town Panchayat shall comply with all the provisions of Solid Waste
Management Rules, 2016.

2. Town P.anchayat shall comply with Orders passed by the Hon'ble
NGT in OA. 606 of 2018 from time to time.

3. Town Panchayat shall take necessary action to avoid fire accidents
through continuous monitoring in dump site and solid waste
processing facilities.

4. Town Panchayat' shall develop buffer zone surrounding the compost
yard and develop thick belt of green belt with native species.

5. The Town Panchayat shall provide 100% segregation of waste in all
the wards.

6. The Town Panchayat shall provide Domestic hazardous waste
collection centre and dispose them in accordance with the SWM
Rules, 2016.

7. The Town Panchayat shall dispose the recyclable materials and
plastic materials segregated and accumulated in the compost yard to
the facilitators/ cement industries immediately and ensure that they

are disposed then and there without accumulation.
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